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“Thet the Bil] be passed.”

e

SHRI S. M. BANERJEE: The hon.

Minister has not made any commit-
ment about the Central Government
employees. With 'al] .the sincerity and
eloguence at my command I would ap-
peal to the hon. Minister to remove
the injustice dore to the Central Gov-
ermment employees in the matter of
bonus, after the submission of the re-
por of the Bonus Review Committee,
and I would submit that they should
be brought on par with the employees
in the public scetor undertakings.

SHRI C. M. STEPHEN: During the
consideration stage I made a point
about the reimbursement of the bonus
from the provident fund. This Bill
relates only to the period 1972-73 when
the workers will get the benefit of
the bonus credited to their provident
fund. I am suggesting that the am-
ount credited to the provident fund
even in the years 1970 and 1971 should
be made available to the workers and
an amendment to this effect should
be accepted by the Minister.

SHRI RAGHUNATHA REDDY: So
far as the point of Shri S. M. Benerjee
is concerned, I have to work within
the framework of the Act. So far as
the point of Shri Stephen is concerned,
the most respectful consideration will
be given to it, when the comprekensive
Bill ig brought forward, of course
witbin the framework of the Act.

MR. DEPUTY-SPEAKER: The ques-
tion 1s:

“That the ﬁill be passed.”

The motion was adopted.
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MR. DEPUTY-SPEAKER:  Motion -

1530 hrs;
BURN COMPANY AND INDIAN
STANDARD WAGON . COMPANY

(TAKING .OVER OF MANAGEMENT)
BILL

MB DEPUTY-SPEAKER: Now we
take up the Burn Company ‘and Indian
Standard Wagon Company (Taking
over of Management) Bill. Shri T. A.
Pai. Two hours have been allotted.

SHRI S. M.-BANERJEE (Kanpur):
This is an important Bill, Sir. The
time should be extended. The Busi-
ness Advisory Committee is meeting
today at 4.00 p.m.

SHRI RAJA KULKARNI (Bombay—
North-East): What is the time allot-
ted?

MR. DEPUTY-SPEAKER: For the
time being it is two hours. The Busi-
ness Advisory Committee will meet,
1 am told; they may review it.

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): I beg to move:

“That the Bill to provide for the
taking over, in the public interest,
of the management af the under-
takings of certain companies,
pending nationalisation of such
undertakings, with a view to en-
suring rational and co-ordinated
development and production of
rolling stock, other . products of
iron and steel industry and other
goods needed by such industry,
and for matters connected there-
with or incidental thereto, be tak—
en into consideration.”

In saying so, I would like to make @&
few observatiops. '

For some time pasf, we Were re-
ceiving disturbing reports about the
gross mismanagement .resulting in an

‘alarming drop in preduction and ero-

siop of capital reserves in two of the
finest engineering companieg in the
country, namely, Messrs Burn and

sMoved with the recommendation of the President.
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Company Limited, Calcutta
Messrs Indian Standard Wagon Com-
pany Limited, Calcutta. The two
companies together are engaged in the
production of items like railway
wagons and components thereof, steel
structurals, iron castings, forgings and
the like as well as refractories and
industrial ceramics which are critical
to the needs of the core sector of the
economy of the country, Both these
Companies were doing reasonably
well till 1965-66, after which a steady
deterioration set in.

We have taken a close look at the
working of the two Companies, which
shows that Compaines are absolutely
on the verge of closure. The symp-
toms have already manifested them-
selves in an alarming drop in produc-
tion, erosion of the working capital
resources of the two Companies lead-
ing to a highly adverse liquidity situa-
tion with the financial institutions ap-
plying the credit squeeze, erosion of
the net worth of the two Companies in
progressive stages leading to adverse
net worth position in the Indian Stan-
dard Wagon Company Limited and
wvery precarious net worth -position in
Burn and Company Limited and a
dichotomy in the administration bet-
ween the Board of Directors and the
persons who wield real adminis-
trative control. Our examination
also shows that this situation has
been’ primarily brought about by
the inadequacies and the pathetic fai-
lure of management to exercise them-
gelves with the problem of diversi-
fication of product lines to ensure
proper definition of responsibilities
and authority to executive level per-
sonnel and the virtual disassociation
from vital functiong of financial cont-
rol and advice, perspective planning,
«commercial transaction, etc. At a
time when the challenges of the situa-
tion needed a dynamic and bold lea-
dership, the management in both the
Companieg allowed the situation to
drift. As a result, both the Companies
‘have now come to a stage of virtual
@inanclal  bankruptcy and closure.

and
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There is indeed no possibility of sur-
vival for both these Companies unless
the inadequate and inefficient manage-
ment is immediately replaced and the
financial liquidity of the Companies is
brought ‘again to'g stage of normalcy.

The items being produced by these
two Companies are of critical and
strategic importance. It is not only

- necessary to maintain the present level
. of production;

it is also absolutely
essential to step up their production
to meet the rising requirements of
these items in the country. The re-
quirements of railway wagons during
the Fifth Plan period have now been
finalised and our ability to meet the
requirements will depend to g very
large extent on the abilities of these
two Companies. These two Companies
are also at present executing import-
ant export orders, and the drop in
production in this sphere has already
caused considerable concern. More-
over, the refractories produced by the
Units of Burn and Company Limited
are vitally needed in the iron and steel
industry.

The management of these two Com-
panies is inter-linked, both financially
and production-wise. Messrg Martin
Burn Limited together with Messrs
Burn and Company Limited, the
Directors of the Company and their
relatives hold about 48 per cent of the
ordinary shares of the Indian Stan-
dard Wagon Company Limited. Apart
from that, Measrs Indian Standard
Wagon Company Limited are depen-
dent on Messrg Burn and Company for
supply of certain critical inputs like
castings, etc. It is, therefore, not sur-
prising that the decline in the mandge-
ment in both these companies from
the year 1966-67 followed an identical
pattern. It is also obvious that any
action we take on these two compa-
nies will have to be concurrent and
consistent.

After considering all the factors, we
have come to the conclusion that it
will be expedient and in public inte-
rest, to nationalise these two compa~
nies. However, before we do so, it
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quire the management of the two
Companies ' and, thereafter,
quick . assessment about the actual
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made a

position in regdrd to thé'two -coripa- _:

nies. At the” same time,’ we¢ are
making- & Gefiite pohcy anmounte-
ment that vur’ uitimate intentior is
to ‘nationaltse ‘. tese two companies,
because “théte Tes the ultimate solu-
tion.  'We wdllld certainly not like to
nurse these two compamies back to
health -afid ‘then Hand ‘them over
back 'to-the old and inefficient man-
agement.

I am syre this, ‘House, will "under-
stand the urgency of the situation and
endorse the line of action that we have -
proposed

‘MR. ‘DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide f6r " the "
~ taking over, in” the public intéfest, '-p,Hirk" o
" f the Hihagemeni of the indeflak- "

“ing8’of’ ceftain’ ‘coritanies.’ pénding
*' riatichali¥ation of ‘such’ undeftakings,
" with a view' té énsurtng rational
and co-ordinated” aevelopment and
productlon of rolling stock, “'dther
products of iron #nd’ “steel industry
and other goods neéded by such
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t.he Jholg ywanou creat-

' ioue" don d 8 eting
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14)

memorandum sub-
connéctlon” wherein if is

stg;ted at the cbinp Hag not ohly
 mis-maraged buy’ that’ ;{ is working at
a 1083, They have reappointed re-
trenchea omcérq and Staft at &"higher
pay. I Nope the'Minister 1 as got that
memorandum with hon. S3,'T 'will dow
go in detail into it. Some persons who
were getting Rs. 3600 in 1972 were
Tetrefiched “but ‘were " re-appointed in
1973 on 3 pay of Rs. 4800. Such pergons
were re-appointed when the company

. Was Working 'at'a loss. We must see

T

“iridustry, ‘and fot' matters’ cornected ~

therewith ot ificidéntal ‘thereto, be
taken into consideration.”

15.37 hrs.
[SuR1 S. A. KaDER in the Chair]

“SHRI 8. P." BHATTACHARYYA -
(Ulabéria): 1 muy ‘support the pro--

posal of taking over ‘of these twd com-
péties, ‘but’ 'we cannot suppart the
payment’ of “Ké ‘50,000 an8 Rs." 25,000
as proposed in the Bill. We know
tully well how the management has

"ed‘so that

" What was the purpose behind it. 'Is it
some consplracy" When the Govern-
‘ment is ‘going to take it over or
nationahse it, are they going to load
‘the govemment with more responsi-
blhtyv We should see very carefully.
" Sir, after" the incidents in Chile, ‘¢oun-
trles, espectally déveloping countries,
like ours must be very careful about
conspiracies which may be working
bemnd our develooment projects and
our ‘bolicy of ‘natichalisation. We
‘should bé very ‘careful so that our
fbspéds of “devéloping'this
compan& may not be ‘feopardised by
'some conspiracy before we take it

* over.

Now, the. Government should - see

‘that the working class of the company

are really interested in' the progress
and development of the compeany, they
shoulgq’be propetly consulted and telp-
a " patriotic  spirit may be
-~ developed to develop this company and

‘the-bad ‘name created in the public

‘sector concérns of wotking at a’loss
must be eradicated. ‘There is suffici-

‘ent poseibility’ of developing that pros-

pect 80 that it'can become: an ideal

~ concern really ‘serving the country and
"6t develdpment of our exports. That

should be seen’ VEry carefully.

Another thing, when we take over
the Standard -Wagen ‘Company - Ltd.
and the Burn & Company Ltd., we will
have to see that the head office staff
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of Martin Burn Ltd. may not be un-

' employed. We should consider some-
thing about them so that those staff
may be utilised properly for our deve-
lopment,

SHRI P. R. SHENOY (Udipi): Mr.
Chairman, Sir, every commercial un-
dertaking, whether it ig in private sec-
tor or in the public sector, should be
run on commercial lines and they
should be run efficiently. If a com-
mercial undertaking in private sector
is mismanaged ang if that undertaking
produces articles which are essential
o the country, it ig the duty of the
Government to take over that under-
taking provided there is cooperation
from the labour. Similarly if a public
commercial undertakings is mismanag-
ed then the person in charge of that
undertakings should be accountable to
the Government and to the Parliament
and he should be punished for what-
ever wrong action he has taken in run-
ning the undertaking.

The Government has come forward
to take over the management of Burn
and Company and Indian Standard
Wagon Company pending natiomalisa-
tion. It is a welcome step. I hope
that the Government will take over
similar companies engaged in produc-
ing essential articles in national inter-
est. The Burn and Company and the
Indian Standard Wagon Company are
engaged in producing wagons which
are in shortage now. Not only wagons,
but they are producing some other
essential articles also.

In this connection, I would like to
draw the attention of the hon. Minis-
ter of Heavy Industry to the Memo-
randum submitted by the employees
of the Mackenzie Limited, Bombay,
engaged in the manufacture of wagons,
The wagon manufacturing factory of
Mackenzie Limited is now closed since
1971 but the Government has not taken
any action for taking over that com-
pany in spite of requests made by the
employeeg and others. These émploy-
ees are working in this wagon manu-
facturing factory and there are also
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thousands of others who are indirectiy
affected by the closure of this wagon
manufacturing factory. This wagon
manufacturing factory. This wagou
facturing about a thousand wagons per
annum ang it is also having orders for
wagons and certain other articles from
foreign countries.

So, I think, it is
Government to take over
and Company.

the duty of the
Mackenzie

As regards compensation, I do not
think that the compensation provided
in this Bill ig high. Because, after all,
the compensation ig paid for taking
over the management pending natio-
nalisation. The Minister has assured us
that the Government will quickly
assess the assets and liabilitieg of these
two companies sg that they may be
nationalised quickly. So, the compen-
sation that is to be paid by the Gov-
ernment for taking over the manage-
ment is only for a short period. It
may be at the most one year. There-
fore, the compensation provision is not
such a provision which should be
liable to be criticised by the Members,

With these remarks, Mr. Chairman,
1 welcome the Bill.

st YW MA@ qRf (gFaE)
Fsrrafs agiey, § a9 Foqay M2 Sfeaq
wee Frm wwAr (e e fz
daodz) faw #1 @EE ww@ g o
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g f 3@ T & qa9dez faaa foed
feal ¥ oo w0 § ag wfedq ¥ g
fag o & A 3T = 2 fE oarfe-
THZ F JuA F T-A & IH F qATHE
& WY mifedw & gro e sAr
=ifew 41 1 78 & zafaq wgAr =wEar
g ®ifs oifeariz #1 &1 faare &<
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wwred W 2w s ¥ fad At

AN ¥ 79§ dar AN & fag, <

&1 evferF wfewowr £ o A

o & 1A we fada 32w FOwwhy
T §, I ¥ avvfe & whrwe
® w7 oA g 3 ?

¥ o gEger ¥/ A §
W19 F FaT G Fradl A FEAY MAR
1B wlaw va AT AT 1 T A
THEERT FW ¥ aww miava
T F T SmA WA w AT,
®: FOT 91 FEY T A faav
(vwwm)

ot xR gty (gErdarT) .
oy ausgAr @ Ofag

oft w9 forwd : 7y TH FEEAY T
A

Wty QR FEg 0T FEEY
T e8 ¥ o maw T

ot vy fowd : ag T9 ¥ Fafuq
t w wo gy § s N0 v A
1 dar fear ay ? (wwwww)  F
R ¥ Q@ g | Wy sag AT aAr
oy 3 ? AwAT gaew W @
ary & 1 7T & gurefa a= w3, @
& org # @) oA 3 A soNd
g 1 (zEwE) @ awT § ) W
R = am & @ aoan $%

- ogar wffaware d7 o qw &, A

TMOW (waww) -qerfa wgaw,
T vw o Qfwr o
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maT arer I & wd

MR. CHAIRMAN: The question js-

whether we are going to have divect
talk in the House or whether we are
going to debate this Bill in this House.
You may have one or two exchanges
here and there, but not cross talk bet-
ween two Members. Both Members
should avoid it. I do not find the pro-
priety of Mr. Damodar or Mr. Madhu
Limaye answering each other in the
House; they can do it outside. As for
as this House ig concerned, it should
be done through the Chair. If the
Chair allows it, then alone the speaker
should answer any interruption.

I also make a request to my friend
whom I hold in great esteem. He is
really contributing to the debates. But
sometimes he has the habit of taking
the debate, right from the broad road
to the nulla. I would request you to
avoid such things and keep the debate
on the straight lines.

st 7y femd . awmfe @@,
s Wfiaw q3@  WHT a4 TaAT g,
qeE  qZT I AR HIA T Frr
g @ &% mar @17 ¥ fog dav Fw

st gwo QWo WAt (wrge) ¢
aamfa wga WA AF F@ @
afrT F0 w9t dar grar & 5wz
TF §TF W AR AT wifaw w3,
@ 5 o fody w atear odm
faar @R aww A s

st ww fewa: & v W
WR WA TG e g 1 WA
T ¥ AQ geda ¢ fr ag wa
mwﬁt_miilsw)nqﬂ;
T ¥ X OF qO% @ ¥ wwk ar
AR, o ewr oW

Wagon Co. Bill
wYifrs frera sama, ug' 'ar& Eif
I € WA §, @ wT TR T
WA d W A g e
wfgq 1 W wEww w7 qanfat €
I ® wg-graanh & foy 9w A
¥ | 59 w3a qT AL gaA @ qrwAr

g

SHRI B. V. NAIK (Kanara): Sir,
I welcome this Bill. The accumulated
loss of this firm amounts to Rs. 265
lakhs as given in the statement of
objects and reasons. That means,
even though we may not pay in cash,
we are taking over g liability to the
extent of Rs. 2§ crores. Whatever
may be the net assets of the company,
I am quite sure according to the state-
ments made by our esteemed friends
that we are taking over a mnet liability
and to that extent, it would be a
burden on the exchequer. I have also
not understand, unless it is to avoid
court action, why this company which
is luckily not in liquidation should be
taken over under a special legislation.
We have already passed an Act where-
under industries which are sick or are
on the verge of closure or which have
been technically closed for 60 days can
be taken over. This company could
have been taken over under that Act,
unless there are certain extenuating
circumstances for taking it over under
special legislation which I hope the
minister will be kind enough to
enlighten us about.

The question which was correctly
raised by .Shri Sharma and in the
brighter part of his address supported
by Mr. Limaye was, to what extent
we are in a position to do this job
of carrying the baby. Whether it is
locomotives or Ssome other strategic
parts for our railways, it is not in 1973
that these products are being produc-
ed in this concern. It is true that
in 1965 also at the time when this was
a going concern making profits, these
products, which are of extreme im-
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rortance to the railways, were‘produc-
ed by 'this ‘company. BuWt'~ we kre
taking it over when_the concern ig in
a dark period, on fhe vergé of liqui-
dation. Why is it that we always land
up in taking over these concerng on
their virtud] “verge .of liquidatien :-or
bankruptcy, in other wordg transfer-
ring the accumulated omissions, com-
missions, errors and sing of the private
‘management to the responsibility of
tbhe Government exchequer? 1 hope
there would be some consistent policy
that we locate in the entire economy
those strategic areas of Pproduction,
‘whether in the joint, jublic or private
wector and earmark them for being
taken over by the Govermment in the
not too distant future.

I would very much agree with what
‘Shri Sharma said, on the basis of his
-experience, that in the coking coal,
iron ore and an umpteen number of
other areas of production, wherever
nationalisation has been done, a profit-
motivated bysiness manager is hundr-
ed times better than an indifferent
‘bureaucrat who would not stir out of
his chair, It is his indifference, his
lack of -commitment and inability to
identify himself with a particular pro-
duction process which has brought not
only the engineering concerng but a
number of other nationalised concerns
in the public sector to almost the
*trink of ruination. In the socialist
countries they have a committed cadre
of commissars who are committed to a
particular programme, Wwho " have
undergone specialisation in their field
of industry, wha have come out of the
party machinery and who ¢an be trust-
ed by the party machinery. In our
ccuntry we do not have ‘sach a cadre
and we pull them out of the civil wer-
vice or out of the Secret‘ari&t.”’ Since
we have started nationalising ‘concerns
in almost every fleld and since we are
also thinking of having .@ new concept
of joinit sector ‘where ' professional
aanagers will be pyt with’ thé appto-
val of. tHe ‘Gavernment, ‘thay I ktiow
from_the hoh.’“Minister whether:they
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have any scheme to train such profes-
sional managery, in whom we entrust
pre¢ious Government money, tax-
payers’.zaoney,  State.Aindg as well as
various production wmits, sa. that they..
will:run thepi-es.successful enterprises, .

I would not like to offer any com-
ments on the _cofipensation that has
been provided .in section 3 of the Bill
of Rs. 25,000 and Rs. 50,000. I wish we
had an opportunity to have a look at.
their balance sheet so that we can have
an idea of their financial standing on
the basis of = which this amount of
Rs..25,000 and Rs. 30,000 have been
workeq out. In the absence of that
it would be hazardous to comment on
whether it is adequate or inadequate.

However, 1 would like to bring to
the notice of the Minister the fact that
after considerable ‘discussion we have
struck off the word “compensation”
from . our Constitution by the Consti-
tution (25th Amendrhent) Act. Shri
Madhu Limaye saig that the Indian
Constitution does not provide for
changing the concept of property in
this country. He was not here at the
time when we passed the 25th Amend-
ment, and it ig an omission on our
part that we have not told him so!
“compensation” iS 3 word which is not
relevant in our Constitution after the
year 1971, when we brought into force
the Constitutien (23th Amendment)
Act. So, this should be treated as
“amount” anq not as “compensation”
and it can be one rupee or any other
amount. Therefore, I would suggest
that in future legislation the word
compensation” should be_ scrupulously
and studiously avoided.

SHRI S. M. BANERJEE (Kanpur):
1 am also happy, Sir, like the other
hon. ‘'members: thag ret last these two
units have been taken over by the
Government. M7s. Burn and Company
and.M/s. Indian Standard Wagon Com-
pany were among the giant unite in
West ‘Bengal whe - Were. produging
wagons. And_once upon a time to
have service in those companies:was
consjdered s .coveted service.
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The hon. Minister, while speaking
on this Bill ‘and alsp in the Statement
of Objects and Rehsons; "has stated
that, from Apljil. 1972, the Ministry
received various complaints of irregu-

larities, defalcations, miseppropriations -

and mismarnagement from varieus peo-
ple and specially from the Unions who

‘were in the know of those problems, I .

remember; in 1972, delegations of the
working classes: from West Bengal
come. An all-party delegation also
met the then hon. Minister and re-
quested him to take over these units at
the earliést opportunity. There was a
fear in their minds that, taking advan-
tage of the delay—the abnormal delay
rather—the erstwhile management or
even the present management of those
two concerns. would deplete the re-
sources of these unitg and handover to
th:e Government only the liabilities
without any assets.. It is admitted here
in the Statement of Objects and Rea-
sons;

“The deflcit in the working capi-
tal wag about Rs. 16.50 lakhs. As
far ag Burn and Company Limited
Wwas concerned, it was seen that the
company was declaring dividends at
the rate of 17-1/2 per cent till
1866-66, in 1966-67 its net profits
come - down to Rs. 6.82 lakhs as
against Rs. 158.76 lakhs in 1865-66.”

16.23 hrs,
[SuRrr K. N. TrwARry in the Chair]

What a fall. And becauge.of what?
It was only because of the gross mis-
Tanagement by this company.

. “Thereafter, the company started
incurring very heavy losses and the
accumulated loss as on 30th April,
1972, was Rs. 118.95 lakhs. The de-
ficit in ‘the working capital was to
the extent of Rs. 5033 lakhs.”

Two Committees were appointed to
investigate intq the charges levelled
against these ypits and their recom-
mendation was ultimptély accepteq by
the Government that these two units
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should be taken over by the Govern-
ment. Still we denot:-Bnaw when.a
final decision will be taken to natio-

It is provided in'Clause 5 of the Bill
that an amount. ‘of “Rs. 50,600 per
annum in the case of M/s. Burn and
Company and Rs. 25,000 per- annum
in the case of M/s. Indlan-Standard
Whagon Company would be' paid. - What
for7 Is it for the misappropriation
and mismanagement done? “1s it for
terminating the Services of 1100 work-
ers illégally? And with all-this loot
made from the common people in the
name of shareholders, When New
Indis was taken over, Mr. J. R. D.
Tata was weeping so bitterly for the
poor shareholders. We saw it-in the
Select Committeé when he came to
give evidence. We were extremly
happy when the management of Iron
and Steel Company, owned by the
same person, was taken over by the
Government—for three or five years;
I do not exactly remember—without
any compensation. I want to know
why this amount of Rs, 75,000 is being
wasted. For whatp Ig it to please Sir
Biren Mukherjee or to provide for his
extravagant expanses?

He is still a knight and he can stay
in Calcutta as luxuriously as ever.
enjoying the same privileges. Then,
what happened in between? My
triend, Shri Samar Mukherjee, the
leader of the CPM Group has sub-
mitted a memorandum to the hon.
WMitiister, Shri Pal, as to: what an
amount ‘of mischief has been done by
the company during this period, this
period of ‘imdecision whether. to take
over or hot to take over, this sort of
a Humletfike appfoach of the Gov-
ernment. Many Officers who - were
drawing less salaries during 1972
ivien they left the company were
taken back in 1978 on' fabulous
§ilidries. ‘Shri“S. .~ Chatterjee left
filé particular concern—I am taking
of ‘Butn ‘&' Company i Howrah—and
on Ist Méy 1972 when he left he was
di‘t’vying Rs. ‘3000 pér mionth and on
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19th February 1978 he was re-appoint-

éd on a salary of Rs. 4800. Mr. C. L.’

Dey was drawing only Rs, 2500 when
he left the company in 1970. He was
recruited and re-appointed gn 5-5-73
on a salary of Rs."3000. Mr. C. P.
Ghose Dastidar drew a salary of only
Rs. 1400 when he left the company in
1972 but he wap reappointed on a
salary of Rs. 1860 on 11-7-73.  Mr.
Aloke Dutta who left the company in
1970 was only drawing Rs. 935 but he
was re-employed .on 23-7-73 on a
salary of Rs. 1480. Mr. A. Konar
when he left the concern on 1-11-71
was drawing only Rs. 800 but he was
reappointed on 27-6-73 on a salary of
Rs. 1200. Again Mr. A. K. Ghose who
was drawing Rs. 1200 on 1-5-72 when
he left the company was re-appointed
on a salary of Rs. 1500 on 16-5-73.

From these you can well imagine
how people are trying to swindle.
Once again all the officers have been
recruited with a view to increase the
overheads. What will be the relation
between the direct and the indirect
labour? I know what happens in
certain government undertakings
where workers are paid on piece-rates
and I am sure piece-rates are going
to be introduced .here also. There the
prices of each item are 20 per cent, 30
per cent and even cent per cent more
only because of the indirect labour,
that labour which is wunproductive
and non-productive. In the same
way, here in this company some 1100
workers were retrenched in 1969. We
requested Mr. Biren Mukerjee collec-
tively and singly also. The Labour
Minister of West Bengal aJso made a
request and even the Unjon Ministry
of Labour also wanted that these
workers should be taken, but it has
not opened the lock-out unless he was
having the blood. So, thege 1100
workers were retrenched in 1869, And
when these officers were taken and
their salaries were increasedq from
Rs. 3600 to Rs. 4800 and so on, how
were the workers who were retren-
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ched taken bac.k? Only 150 out of
1100 were taken back.

You can oomnax:e thexr previous
wages and present wages. They are’
getting fifty per cent loss of wages.
Out of 1100 workers only. 150 were
taken on these reduced weges. This
is the position. I do not know what
these officers were doing. I do not
know whether they were related to
some families of some ministers. I
charge them. What were they doing
when the recruitment was going on?
If these figures, given by the Union
in the Annexure submitted along with
the letter dated 12th November of
Shri Samar Mukherjee to the Minis-
ter. are corregh, then what does it
show? What did the Ministry do in
between? Do they not know that
these two companies have been robb-
ing the workers, have been convert-
ing these two beautiful units into
junk? Why were they allowed to ke
recruited? It was done with the con-
nivance of some people, I believe. I
do not suspect that the present Min-
ister, Mr. Pai, with his energy and
dynamism, would have allowed it.
But then, my question is: How could
these gentlemen be recruited after
that? That is my point, This is a
company which has been constantly
sustaining heavy losses. This is a
company against which two investi-
gations were held. This has been a
company against which take-over was
recommended. The profits dwindled
from Rs. 150 lakhs to Rs. 6 lakhs. Why
were these people with fabulous
salaries allowed to be recruited? I
request the hon. Minister to make an
investigation into this matter.

About the compensation of Rs.
75,000, I wish to submit that it is no
more ‘compensation’ but it is only
‘amount’. I hope my friend Mr.
Naik will agree with what I say. I
was present when the word ‘amount’
was substituted for the word ‘com-
pengation’. Whegher jt is amount or
compensation, what you are now
doing is that you are paying Rs. 75,000
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to these very persons who have ruined
:hese units. If only this had run effi-
piently thousands of workers could
t,ave been absorbed who have-been

aiting in the queue. I do not know
why these people should be given Rs.
75,000, to spend their luxurious even-
ings in Calcutta.

I request the Minister to announce
as to when they are going to be
nationalised, including IISCO manage-
ment. It has been taken over only
for a few years. Is it should te given
back to the same gentlemen? I do
not think that is possible at present.

So, while welcoming the taking
over of the management of these
companies. which is a welcome mea-
sure, I would request the Minister to
make a statement here In West
Bengal, what has
regard to Jessops, with regard to

raithwaite? What is happening in
some of the units in West Bengal?
‘Calcutta has become a dead city to-
day. Why? Because there is poverty
and plenty. There are big buildings
‘and footpaths. = What is happening
there? The line between hunger and
anger is very thin. I would request
the Minister to think of taking over
some more units. The same manage-
ment mismanaged the Martin-Burn
Light Railway. This had been man-
aged by the same company, Martin-
Burn Company.

That was also mismanaged. They
mismanaged everything except that
they managed their own affairs very
well. They even pounced upon the
Government and the workers and pre-
vailed upon the Government to give
:hem an amount of Rs. 75,000 annual-
y.

With these words, I would request
the hon. Minister to kindly tell us
When it ig going to be taken over
completely. In the form of nationali-
sation, this compensation should not
be paid, '

2542 LS—11.

happened with .
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oft ety Wi (t=c) @ avmafr
g, ady Fervrt s e & arq W@
Tq faer &1 wwga 9T @rm FET E
TR 7T 3@ FTATINT g1 § fr AR
T 39 fr & wwialk Fmon ¥
fare & w7 & fa fosee aER @
FIT FT I AW F7 Y § AT
91% fa7 ¥ a1g T7 FR@TT FY FoA F
for sRMT | T & wfafee v &
A Fg A g fF T FEE &
Fr9FHl  ®1 50,000 TWI  WIT
25,000 ¥4 SfF-a§ AWTEAT FAT
I FH FT 99 a1 a8 & fF
AN T AT FY qqiE o g,
ITHT 50,000 TIT AT 25,000 ‘Y
gfF Ay 3F wF ¥ A" AAT A
feady ofr & 3 & ag-frr aawmT
A FTGMW I AT FoqT FLT | TH
FHAT ¥ gATARI w1 fAEAAAHT Qv
1966—67 ¥ & FHAT, AfFT TTHT FT
frmdiaiiz a1 FT@W & Y qr
FAT AN FTI AN AT 0w
grmrg

el AIAAT qEF A qaaw g fF
ZA FfAET X EF FUT & FAl
adY arg A€Y; N feaw § 3,83 I
T #T FAT TF ¥ § AAGA & FaA,
NrEz wix wifs F AT TA 5§ @
TFR HEfE I A forr mar & )
GO Y WY @ WY 7 a9 oy
freT awfal & cdeE s ek
amafaferdte ® € | T A W
g w g wd Frar Y v 3\ e
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[# Ta fag wr]
7 & fF ¥ ECET GAET ET AT
g v F g )

T3 Feafaal ¥ dqa-ae w1 d@y
¥ qar 9w@ar § 5 a9 gt
1965-66 ¥ TF FUI§ AZET qA
T F1 Wifwz AT, v oad af
& #4lq 1966—67 &, I7 1 N1fHz
FAN 6 AT RIT W AT | T X
& ®1 qAq A wifey av fr arafas
feafa FT &1 57 FTGAT FT IR
T WY A qA F1 qar g G,
i g7 Fregral & o DT d7r it
g S N IEW A SEar wr A
&, afew 37 F) T 1ad Az gl
E AR W G IT N Aqw@FaT T][GA
g

& qg s@Tr gt g fF @ w1
YT FT FEAT AT FA F T w14 ¥
o7 @Y & | W gH A, W wEA A
AT F7 gfaaw acaR g @ & A
fecagdiw sai g 7 & fadew wea
wrgarg fe AN 1966-67 A AW
farfr iy @RI Mg FA7 &
TR ¥ wafdz N A 7w § Ak
T § #rE wr A8 ¥ fF 97 F TR
T & i Afew 9w w aliar Ay
T X1 1966 F AT AT 1973 F
Crcaed LR IR ILIE IR E R RQE L IRE 014
@ & M faar Avaw g Afew
# a7 Wrga § 6 OTF FAw o
I AAN S AT AT, § ¥ A
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ST & T, HT AW AER
T ¥ Fg a6 AT ST qUIY, I qAT
TR oAy &

St FREM EF-AAT Ry o §
B OS] W@ oW Wi o
FREH! FT AT AR | W AT
H FIEW THT F O § T3 AT
am A fEa faoss & & 9q §
gaffmaey #17 ¥ & | FFR TA
@ AT TAT FT g fasAAA o
qT33E JF F fawcr 17 § 1 I
F T F AIF qAT FT famET
AT, A TEe TaddHe ;Y oafaw ¥
21 Trdarife Jaamisrgar st
FZIAC AT FT fagmar v § fom Ay
TF e F W wE A g &
WA AT AA AT 1 T
Fre@rl #9977 F fag qaf e §
T TTAT F AT AEaTT Aefaay A
qrawEFaT gdr & o oar adew
Iz ARG, o Eafawe
A &Y AT AT F7 A Iy A
g

F N fragT e s 2 feragar
TF S fAs #1  qoeqmT 7 I
s oy mar & 1 & 99§ S g
fe foom & 19 faq & wmfas
2R ) ow fAw & wifs & wivw 4
Wk 9% faq wifss ¥ 97 w@ 3
| frar | 9 3R] § quAT wae
fargT AT WY SE FATST RN Y
fo wwr #7 famn 1 =g g A
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F1 AT TE TF, KT AAAT WY AT TR
% faar aEdq F I | qar
TweE & fif fafrert o garfear
FgF FIAAT 0 BT TaAE A
AR T H fag o qx Fad), TFL
FY o, faq ¥ qA w7 ofy 7@y W@ ar !
oz faq wd@ FeET w+f A Sw
AR ¥ oF FA WY @A F aE
T | g A fed @A 3 AR-
g & W AEAX Ry &) & AT
=gt § 5 3@ 3 faq g A fraar
a7 fear §

TF WA qqq ¢ ST FT
Aar fam &

= vw Tag g : sdva wr & ady,
HAAT A qar ey &, a7 A N
aftgf 1 & 3@ FrRE™ w1 W
AT WX FI@TARIT FT W A

qanafer wHKT @ H1T §F FCEW
F FIC Qe

5t wR fag wif : FRE@d@ @
AR ARG I

& wram wgar g froow fra &
IRfravrwaig) gw fawd Wy

ag W T a37A e Az g F A9

FIE T iR Fqq AT TIRT
FUN ) A wREA AET Y wy
A oy § 97 ¥ Aagdl ¥ wifadz
RER IEA T R Frag-mimy
ITHR G A IT@AT TN oW
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9Efr &, o 5 99 &1 A frer qmar
g1 ea® frg A FAMRE?
& ag WY SEar T g v w g A
QAT FIE A17 A T F OF 20 AT
R 72 Frardt & 7 gagd & 339
FA FE IT @A B TAH |

& 13T 7 FJ T 4G FEAT g
g oa faateafs ¥ gm & <=
o1q F47 g fordt FR@W R gA F T A,
TAIMFITAF G T4 F T F WfF
AT g W F qF5T § 5 S fer @z
fasrEA FMyTaaO AR g & &
AT § {efegaw agie §z wAwA
q7E ¥ ATAK IT 1) 81F 3 & 99 #
IaF wfs W Aar 3 g7 fAg
ST F TAT IA I AT FT AT
Ifgc 1 3§ & a2 IF HY AlA FY
ara A4 A Tifgg 1w Aad @
ara AL i & ar wfawl w1 9w ¥
g gg@w fawar & 1 & 3g oY wgAr
argar § 6 9@ ot fedt s w5y
ZFMA FW K a9 G A I FY CF
M ¥ ¥ A If8T wARW TRy |
TR A ¥ A R @
fa=r arw grm, fee gty Y ez
fadnft 1 gt 3 F € wreaEl wv
qaT TE ¥AT 1T FW |

¥ gy s wga g fega ardy
T FATERET TE FT 27 0T

*SHRI THA KIRUTTINAN (Siva-
ganja); Mr. Chairman, Sir, on behalf
of my_party, the Dravida Munnetra

Kazhagam, I rise to say a few words

*The Original speech was delivered in Tamil, B |
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on The Burn Company and Indian
Standard Wagon Company (Taking
over of management) Bill, 1973 which
has been brought forward before this
House by the hon. Minister of Steel,
Shri T. A. Pai.
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Sir, this Bill seeks to provide for
the taking over, in the public interest,
of the management of The Burn
Company and The Indian Standard
Wagon Company. Instead of such a
Bill providing for just taking over
the management of these two indus-
trial concerns, if the Government had
brought forward a Bill to nationalise
these two undertakings, I would have
unhesitatingly and wholeheartedly
welcomed it. As the Government
ave introduced this Bill for taking
over the management of these two
undertakings as the first step for
revitalising the concerns engaged in
the manufacture of essential items for
the country’s economijc growth and
for saving the lakhs of industrial
workers from the scourge of unem-
ployment, I commend this legislative
effort of he Government.

Sir, whenever the Government
come forward with legislative pro-
posals either for nationalising the
industrial concerns or for taking over
the management of industrial con-
cerns, I begin to wonder whether the
Government are technically capable to
manage and run such ventures effi-
ciently and profitably. I am an ardent
advocate of -the policy of setting up
more and more industries in the pub-
lic sector. Inspite of this, I get this
genuine doubt because of the fact that
though the Central Government have
invested about Bs. 5052 crores in the
public sector undertakings, the annual
loss incurred by the Government due
to inefficient management of these
undertakings in the public sector is
‘of the order of Rs. 405 crores. In
these circumstances, I would Iike to
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know from the hon. Minister whether
ne has assured himself of the techni-
cal competence and industrial verve
within the Government to run these
two industrial concerns, the manage-
ment of which is being taken over,
successfully and profitably.

I would like to refer to what has
been stated in the Statement of
Objects and- Reasons of this Bill. L
quote;

“....it is considered expedient in
the public interest to take over,
initially the management of Messrs
Indian Standard Wagon Company
Limited, Calcutta and Messrs Burn
and Company Ltd., Calcutta, and to
completely acquire the undertakings

of the two companies subsequently.”

It is apparently clear from this state-
ment that initially the management
of these two concerns is being taken
over and subsequently these two con-
cerns will be acquired by the Gov-
ernment. I would like to request the
hon. Minister to clarify this enigma-
tic first step of coming forward with
a legislation to take over .the man-
agement, when it has been decided
that subsequently these two concerns
will be acquired. I would also like
to know from him what has prevent-
ed him from straight away coming
forward with a legislative proposal to
nationalise these two concerns.

Sir, the Government have also pro-
posed to pay to the Companies an
amount at the rate of Rs. 25,000 per
annum in the case of Messrs Indian
Standard Wagon Company  Ltd.,
Calcutta and at the rate of Rs. 50,000
per annum in the case of Messrs Burn
and Company Ltd., Calcutta during
the period of Government manage-
ment. I am violently opposed to this
move of the Government. I am an
unabashed votary of the view-point
that when the Government nation-
alise, in the public interest, industries

—————— - -

i
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no compensation should be paid to the
erstwhile owners who had played
ducks and drakes with the very sur-
-wvival of such industries. It is beyond
.my comprehension why the Govern-
_ment should pay any compensation to
these two companies, when they had
been mismanaged for so many years,
when they were incurring huge
losses every year for nearly a decade
now. The ways of Central Govern-
ment are inscrutable to me, when I
.see that compensation is being paid
to these two companies just for tak-
ing over the management. By agree-
ing to pay Rs. 25,000 and Rs. 50,000
per annum respectively to these two
.companies, I am sure that the blame
-of squandering the public money
rests squarely on the shoulders of
the Central Government, Besides pay-
ing compensation, the .Government
have also got to invest massive
amounts for re-starting these two
‘industrial concerns.

In the year 1965-66 the net profit
-of Burn and Company was Rs. 158.76
lakhs. Surprisingly. in 1966-67 the
net profit slumped down to Rs. 6.82
lakhs. I wonder how this should
‘have escaped the attention of the
“Government. Under the statutory
rules and regulations, the Companies
are to submit to the Company Law
Department their audited annual
account and also a report of their
~“working

The Revenue Intelligence Depart-
ment of the Central Government,
which is now functioning under the
~direct control of the Prime Minister,
should have had an opportunity to
scrutinise theis thing. Besides these
two organs of the Central Govern-
ment, the Companies submit their
annual returns, of income for the
purpose of income-tax assessment. I
do not know how the startling factor
of sudden slump in the net profit of
this concern from Rs. 158.76 lakhs
to Rs. 6.82 escaped the notice of the
Income-tax Department. If during
the past eight years these three im-
portant organisations of the Central
“Government have not cared to look
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into the functioning of this concern,
then surely the Government cannot
absolve themselves of the grave
failure on their part. I would also
like to know from the hon. Minister
whether the Income-tax Department
merely accepted the audited accounts
of this concern for 1866-67 without
going into the reasons for the sudden
slump in the net profit. I am cons-
trained to say that the management
has practised deception of a great
magnitude on the shareholders, on the
workers and on the Government.

Sir, it is mentioned in the- State-
ment of Objects and Reasons that
Messrs Martin Burn Ltd., a3 monopoly
foreign concern, together with Messrs
Burn and Company Ltd., the Directors
of the Company and their relatives
hold about 48 per cent of the ordinary
shares of Messrs Indian Standard
Wagon Company Ltd, whose accu-
mulated loss ag on 31-3-1972 was Rs.
265.21 lakhs. Messrs Martin Burn
Company ranks fourth in the list of
monopdly concexns in India with the
total assets of Rs. 168.4 crores I am
also told that a former Secretary-
General of the External Affairs Min-
istry is a Director of M/s. Martin
Burn Co. When it is clear that
Messrs Martin Burn Co., and their
Directors have played a major role
in the downfall of this concern,
I would like to know from the
hon. Minister what action he pro-

‘poses to take against the Directors

of Martin Burn Co. for their nefarious
activities. It is also surprising that
the activities of this monopoly foreign
concern, M/s. Martin Burn Co. should
have escaped the notice of the Com-
pany Law Department and also the
Monopolies Commission.

In this background of failures and
lapses on the part of the Central
Government, I hope you will agree
with me if I demand from the hon.
Minister the concrete steps he pro-
poses to take for working these con-
cerns efficiently. successfully and pro-
fitably. In fact, he should have refer-
red to them in his introductory
speech. I hope he will refer to them
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in his reply to the discussion. I would
also like him to assure this House
that all the workers in these two
concerns would be retained and they
would also be given their dues which
the erstwhile management owes them.
I would like the hon. Minister to
indicate the time by which these two
concerns will be competely nationalis-
ed. With these words, I conclude.

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr, Chairman, Sir, it need
not be said that I rise to support this
Bill. This Bill, as is apparent, is an
interim step, namely, the assumption
of the management of this concern,
pending finalisation of action for the
purpose of nationalisation of the
whole thing. 1 have only ito under-
line one point which has been em-
phasised by many friends here. This
is not a move to take over any con-
cern for the purpose of ansuring em-
ployment to anybody. This move is
to salvage certain engineering machi-
nery which have got production capa-
city, so that valuable production
which is capable of being effectuated
could be carried on in gpite of the
mismanagement of the present man-
agers. '

As has been emphasised by my
friends here, the statement of assets
and liabilities and performance given
by the hon. Minister in his Statement
of Objects and Reasong has revealed
a very alarming position, an alarming
position of perversity. As to whether
there was any justification for that,
is something on which the Minister
may, when he replies, throw some
light. What we find here is, here is an
engineering concern which has been
making a profit up to the year 1966-67.

In the analytical statement by the
Reserve Bank of India for subsequent
years which shows how different
industrial and plantation concerns
have been faring upto the year 1970-
71, engineering concerns, particularly
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concerns such as the one we are now
dealing with, we find a review by the
Reserve Bank of India and it shows
that those concerns have made con-
siderable profit during the period
subsequent to 1966-67. I do not want
to quote all the figures. Capital for-
mation, the total assets, the reserve
profits and the total profits have all
been increasing. That is what the
study by the Reserve Bank of India
of 1500 companies including 290
engineering concerns, shows. In that
period we find a considerable slide
back. In 1965-86, it was pointed out
that the profit was to the tune of
Rs. 158 lakhs. It came down to Rs. 6
lakhs in 1966-67.

In the subsequent four year period,
the working results have landed the
company in a total accumulated loss
of Rs. 265 lakhs. That is indeed a
miraculous achievement on the nega-
tive side. It is this concern that we
are going to take over. The question
is what should be the terms under
which we take it over. The other
suestion, is whether this particular
Bill is necessary. Under the Indus-
tries Development and Regulation
Act, it should have been taken over.
Of course, it might have to be handed
back. Under the new amendment it
need not necessarily be handed back;
by restructuring of capital it can
automatically be nationalised without
much of compensation. That is the
present picture. Now we are bring-
ing in a Bill to take it over. If we
did it under the Industries Develop-
nothing
could have been paid as management
compensation or anything like that.
Here we pay compensation 50,000 and
25,000. This is not the first time that
when a company is taken over
management compensation is being
provided. The point is that we may
have to take over more and more
companies hereafter. I am not able
to glean out any definite policy which
enables the Government to determine
whether or not compensation should
be paid. If so, what should be the
criterian whereby the compensation
has to be determined.
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The consent of Parliament is now
asked for. We are now asked to pay
Rs, 50,000 as management compensa~
tion. To whom does this money go?
They say that it goes to the company.
We are only taking over management.
The money must go to the Manager.
He is to be compensated, from whom
the management is taken over. It is
not from the company that we take
over the management. We assume the
management of the company from the
management of the company. Then
how are we going to compensate the
company? Or are we going to com-
pensate the manager from whom we
are taking over? I am not clear about
it who is going to get the money. The
question of compensation need not
necessarily arise at this stage. That
is what I emphasise. Is money to be
paid to the company who are a
separate entity altogether? It should
be the management. It is not postu-
lating the existence of the separate
entity. The management is of that
company. Therefore, the manage-
ment need not be compensated. That
is the point I want to emphasise. I
may be correct or incorrect. I do
not know the exact position.

17.00 hrs.

Anyway, Rs. 15,000 must be paid
for assuming the management of a
company which has performed the
mjraculous deed of giving us an
accumulated loss of Rs. 268 lakhs in
the course of four years. Burn and
Company has got 48 per cent of the
shares of the other company, which
means Burn and Company by itself
will be getting about Rs. 65,000 out
of that and the other company will
be getting the rest of it. The whole
picture is rather confused and should
be clarified. When Parliament is
asked to agree to payment of com-
pensation, it is but fair that the full
picture about the assets and liabilities
of the company should be placed
before it.

Nationalisation or assumption of
management Wwhich is necessary in
the socio-economic pattern we are
going to weave must not become the

bureaucrat, who is
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approver for all sorts of sins that may
have to be perpetrated. Unless
assumption of management and
nationalisation have certain elements
of socialisation woven into _them,
these things will have absolutely no
value at all. Removing some indi-
vidua] and putting in some bureaucrat
and then appealing to workers, “Here
is nationalisation; you cooperate” will
have no meaning. The workers must
feel that he has got a definite share
of participation. Otherwise, co-
operation will not be forthcoming. I
am not saying this only in respect of
this particular matter. The unrest
we are finding in the nationalised
sector altogether is a disease which
somebody must analyse. Workers,
whose patriotism is not in doubt, do
not feel the sense of exhileration the
moment a concern is taken over by
the State because corporately they do
not find any definite qualitative
change in the matter of management.
In the place of one person, another
wooden, unres-
ponsive, unimaginative and irrespon-
sible, comes in. So a feeling of social-
isation does not come, the result be-
ing we are having problem after pro-
blem. That is why I am making this
appeal. Let something be spelt out
as to the policy and guidelines. with
respect to the liability to give compen-
sation and the criteria for fixing the
quantum.

In the circumstances as stated in the
statement of objects and reasons, this
is a very welcome move. Valuable
assets must not be allowed to go to
waste and at the earliest opportunity
they must be taken over so that they
may be enabled to contribute to the
productive machinery of this country.
With these words, I support the Bil:.

1730 hrs. -~
PAPERS LAID ON THE TABLE

Joint INDO-CZECHOSLOVAK DECLARATION
AND AGREEMENTS

MR. CHAIRMAN: The foreign Mi-
nister will noyy lay on the Table a



